REGISTERED

o & CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
B AR R U

Commercial Complex(BDA)
Indiranagar
Bangalore - 560 038

Dated 1 22 APR 1988

APPLICATION NO 618 /88(T)

W.P, NO. 13108 / 82
Applicant ' Respondent
Shri SN, Jayarama Rao V/e The Comptroller & Auditor General of Indis,
To - New Delhi & another

1. Shri S,N, Jayarsma Reo
Wo%ﬂﬂ.kmnmsnw'
Advocate
844 (Upstairs)

Vth Block, Rajajinagar
Bangalore - 560 010

2. Shri M, Narayana Swamy
Advocate
844 (Upstairs)
Vth Block, Rajajinagar
Bangalore - 560 010

3. The Comptroller & Auditor Genaral of India
No. 10, Bahadur Shah Zafar Marg
New Dulhi - 110 002

4. The Member , Audit Board &
Ex-0fficio Director of Commercial Audit
Basava Bhavan
Basaveswara Circle
Bangalore

S. Shri M.S. Pedmarajeiah
Central Govt. Stng Counsel
High Court Building
Bangalore - 560 001

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of URDER/WX/mme

passed by this Tribunal in the above said application on 20-4-88 .
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Encl s As above



In the Central Administrative
® Tribunal Bangalore Bench,
| T Bangalore

ORDER SHEET

Application No-.. 6 l¥ e+ Of 198%(")

Applicant (WP 13108/82 ) Respondent
SN Jayarama Rao Comptrller and Auditer

" General of India and ors

Advocate for Applicaﬁt Advocate for Respondent

Sh M.Narayanaswamy

Date Office Notes Orders of Tribunal
KSP VC/PS(A)"
20.4.88. o %

This is a transferred
appllcatlon received from the .
High Court ‘of Karnataka on 18.4.88.
This case was called today in |
Court to fixadate of hearing and
issue transfer notices. When the -
case was called for hearing in
Court Sri MN learned advocate
who appeared for the applicant
before the High Court takes notice
for the epplicant. Sri MSP
also takes potice for the
respondents’,

We have heerd the learned
counsel for the parties.

We are informed by Sri MSP
that the applicant had retired frm
service on B30.9.%6 on superannua-
tion. With This itself the
grievance of the applicaent no
'\'RUE coPY lonoer survives for consideration,

We, therefore, dismiss this
application as having become

infructuous. Ngycosts. =~ . \ .,
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